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SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No.12081/2002
(From the judgenent and order dated 24/05/2002 in CMAP 1837/ 02
of The H GH COURT OF JUDI CATURE AT ALLAHABAD)
MOHAN MEAKI NS LTD. Petitioner (s)
VERSUS
STATE OF U. P & ORS. Respondent (s)

(Wth prayer for interimrelief)
( Wth Appln(s). for exenption fromfiling OT. )

Date : 24/06/2002 This Petition was called on for hearing today.

CORAM :
HON BLE MRS. JUSTI CE RUVA PAL ) Vacation Bench
HON BLE MR JUSTI CE ASHOK BHAN )

For Petitioner (s)
M. Pankaj Kalra, Adv.

For Respondent (s)
M . Rakesh Dwi vedi, Sr.Adv.,
M.A B. Rohatgi, Sr.Adv.,
M . Ashok K. Srivastava, Adv.

UPON bei ng nmentioned & hearing counsel the Court nade the foll ow ng

ORDER
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Taken on Board.
| ssue noti ce.
M. Ashok K Srivastava, the |earned counsel
accepts notice on behalf of the respondents. M . Rakesh
Dwi vedi, the Ilearned senior counsel appearing for the

respondents states that he does not wish to file counter
affidavit and that the matter may be di sposed of on the
basis of the papers available before this Court.
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Havi ng considered the material, we are of the view
that the order inpugned before us should be upheld subject
to this nodification that the petitioner is granted stay of
the demand of Rs. 46,60, 776.98 subject to its depositing that
anount with the respondents within four weeks from today.
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It is made clear that in the event the petitioner is
ultimately successful in having the demand against it
quashed, the respondents wll refund the entire anount
together with interest at the prevailing bank rate wthin
four weeks fromthe date of such decision

As the matter is disposed of at the prelininary
stage, the allegations contained in the SLP are not adnitted
by the respondents.

The special I|eave petition stands disposed of
accordi ngly.

(Vijay Kumar Sharma) (K. K. Chadha)
Court Master Court Master



